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0.A,NO.637/95.

JUDGMENT Dt: 20.9.95
(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)
1
Heard Shri P;Naveen Rae, learned ceunsel feor

the applicanﬁ and Shri ﬁ.R.Devaraj, learned standing ceunsel

. fer the respendents,

y

2, The applicant whe is BC filed this OA praying fer
declaratien that the actien ef the Gevernment ef India in
giving effect te the pelicy decision of extending reservi-
ﬁtitns'and concessionsfto CBCs fer the.purpose of securing
empleyment in Gevernment service by giving relaxatien of

3 years prespectively enly le., frem the date the pelicy
decisien which was taken in January 1995 witheut extending

the same t;’OBCs whe had@ beceme ever-agel between 1990 and 1995
and the censequentizpfidecisien of UPSC centained in the
impugned proceedings'No.CS(P)/qul Ne.246351/95/E-X1V, dated
15.4.1995 in rejecting the candidature ef the applicant fer
the Civil Services (Preliminary) Examinatien, 1995 is highly
arbitrary, discriminatory and against principles ef natural
justice and fair_play and fer censequential directien te

the respendents te censider the candidature of the applicant
fer the Civil Services (Preliminary) Examinatien, 1995

witheut reference te his present age with mkx censequential

benefits.

i. It is net in centreversy that the applicant was

aged mere than 31 years ie., maximum age preséribed fer

' OBCs as per the pelicy decisien taken in January 1995, by
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1. The Secretary,
Govt.of India,

2+ The Secretary,

Poy P

Dept.of Personnel and Training,
Central Secretariat, New Delhi.

UsPeSeCe Iholpur House,

. Shajahan Road, New Delhi,

3. One copy to Mrl.P.Naveen Rao, Advocate, CAT.Hyd.

4, One copy to Mrs

N«Re mvraj' S5r.0GSC.CAT,. HYd.

"5, One copy to Library, CAT.Hyd.

.6, One spare copyh

pm

RS

Bt - b



o

pR

hS4

+/

SV

* " 3 LN J

the cut eff date prescribed fer the Civil Séfyices (Preli-

minary) Examinatien, 1995, ... . . . . ..,

4, ° ' The éontentien of the applicant is that relaxatien
of 3 years has te be given in regérd te OBCs frem 7:8.1990,
;he date of the OM whereby'provision fer reservatien is -

made in regard te OBCs, The Apex Court held by the erder

 dated 9,5,1994 in SLP N_.7999/94 that it is net fer the

€eurts/Tribunal te give directien te the Gevernment in
regard te the pelicy decisiens, The previsien in recarad

te relaxatien ef the maximum age fer OBCs appearing fer
Civil Services (Preliminary) Examinatien is in the nature eof
conceésign and thus & pelicy decision. Hence, we feel

that it is net epen te this Tribunal te give directien te

- the Gevernment permitting CBCs whe attained the maximum age

eof 31 years between 1990 and 1995 te appear fer Civil
Services (Preliminary) Examinatien, 1995 as ene time

measure, fer it is ene of pelicy.

5. We elaberated this matter in OA 131/94‘and batch
wherein the judgment was delivered en 8,9,1994, Feor the
reasens stated therein, we held that it is n;t epen te this
Tribunal te give directien in regard te the relief seught

which cén be granted enly by way ef pelicy decisien.

6. Accordingly this CA i{s dismissed at the admissien
stage, Ne cests./ e
{R.RANGARAJAN) o (V.NEELADRI RAC
MEMBER (ADMN.) VICE CHAIRMA? _ l "
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TYRED BY o . CHECKEID BY |

’ COMPARED BY " APPROVED BY

IN THE CENTRAL AD“INISTRaTT\gE TRIBUNAL

- HYDERABAD BENCH A:/HWLERABAD
9*‘11\ -

THE HON'BLE MK.JUSTICE V.NEELADRIRAO'

’ VICE CH. IPRMAN
CAND
THE HON'BLE MR,R.RANGHREIAN :M(A)

DATED:S)0 -ﬁ' -1995

Y GRDER/JUDCGMENT

M.Ao/K.A./CuANO.
o | . in
O.A‘.N_o. ‘ 627 )CLS/

. T..I-XUNOQ Lo ’ (W.P.l\%o. )

Admitted and Interim directions
Issued.

Allowed.
Disposed of with dlrectlons.

‘Dismissed. o*’ﬁt@h a@ﬁuaLﬁndﬁ éf&%ﬁb-

T
Dismissed as withdrawn.

Dismissed for default.
' Ordered/Re jected.

No order as to Costs.

p\]m.






